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IN 

OENTRAL ADMINISTRATIVETRIBUN 
GATI BENCH 

Original Application No. 88 of 2001 

12 92OOj. 
Date of Decision 

Petitiofler(S) 

Sri M. Chnd. 

Advocate for the 
- Petitionr(s\ •Versus_ 

ion of Ind ia &3. 	

.Rest)rident( .) 

SriAnb Roy9 Sr.C.GOSQC 
- 	 Adiro( t for the 

R€.3ponde.\ 
• 	THE HON' 	tR JUSTIciD_14-CHOWD IHIURy. VICE HAIRMN THE H ~.,N * j3LI E MR 	SHARMA 

AD" 11"'STPIATIVE MMBER0 

L Whether Reporters of locaiper 
iudgme ? 	 may be allowpd to 	the 

26 To be referred tO the Repor.er or not ? 

3. Whether their Lordships wish to see t
he fair copy of the 	n met ? 4e 	

et e the Judgme is to be circulated to the other 
Benches 	? 

Judgmen ,t delivered by Hon'bje : Vlce
-Chairman  



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BEtKH. 

Original Application No. 88 of 2001. 

Date of Otder: This the 12th Day of September, 2001. 

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman, 

The Hon 1 ble Mr K.I(.harma, Administrative Member. 

Sri Ambika Majumdar. 
Son of late Chakradhar Majumdar, 
Resident of Jatia, 
Kahilipara Road, 
Guwahati-6. 

By Advocate Sri M.Chanda. 

- Versus - 

Union of India 
through the Secretary to the 
Government of India, 
Ministry of Defence, 
New Delhi. 

The Headquarter Chief Engineer, 
Eastern Command, 
Fort tiiliam, 
Calcutta. 

3.. The Chief Engineer, 
MES, Shillong Zone, 
S.E.FallS, Shillong. 

The Area Accounts Officer, 
MF;S Shillong Zone, 

tillong. 

The Carrison Erigineer,(I)(P) 
.Narengi, 
MES, Guwahati. 

By Advocate Sri A.Deb 1oy, Sr.C.GaS.C. 

. . Applicant. 

. . . Respondents. 

ORDER 

CHCWDHURY J.(V.C) 

This is an application under Section 19 of the  

Aclninistrative Tribunals Act 1985 seeking for a direction 

on the respondents for granting Special Duty Allowance (SflA) 

in terms of Office Memorandum dated 14.12.83, 1.12.96, 

22.7.98 and 12.1 .96. The applicant no doubt belongs to the 

North Eastern Region. He was however, posted out of North 

contd. • 2 
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Eastern Region vide order dated 21.11.90 whereby he was 

posted to Balasore on promotion to the post of Superin-

tendent B/R Grd.I. pursuant thereto he joined in Balasore 

on 31.12.90 and subsequently reposted to North Eastern 

Region. After serving outside the North Eastern Region 
is 

the applicant thussquarely covered by the direction 

contained in para 2 clause (iv) of the Cabinet Secretariat 

communication dated 2.5.2000. 

The application is accordingly allowed and the 

respondents are directed to continue to pay SD9 to the 

applicant in terms of the Office Memorandum dated 14.12.83 

and 12.1.96. 

There shall, however, be no order as to costs. 

( K.K.SHARMA 
	 D.N.CHOWDHURY ) 

ADMINISTRATIVE MEMBER 
	

VICE CHAIRM1iN 
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I 
Centril k 	aive Tribunal 

\7FEB2W

3A  

0twehati BerLcfl 

IN THL 	 INISTRATIVE TFUBUNAL 

GUWAHATI BENCH :::: GUWAHATI 

An rapplication under Section 19 of the drninistrative 

Tribunals Act 1985 ) 

T [tie of the Case 	 : 0.R. No. 	 J2001 

SI ri Ambika fajumdar 	 : Applicant. 

—Vdr sue - 

Ur ion of India & Ors. 	 : Respondents. 

I N D E X 

jLNo. Annexures Particulars 

- 	Application 

	

2. 	 Verification 

1 9 2, &3 	Copies of the transfer and posting 

I 	 order dated 21.11.90, 22.3.94 and 
8.6.2000. 

4 9 5 & 6 	Copies of the 0.M. dated 14.12.83, 
1.12.88 and 22.7.98 

Page No. 

1 - 10 

11 

12 - 15 

16 - 21 

22 -, 24 
7 	 Copy of the O.M. dated 12.1.96 

8 	 Copies of the seniority list 	 25 	28 
8-A 	C&JO 

 

9 	 Copy Of the Tribunal order dated 	4-- 340 
in O.A. No. 237/2000, 

riled by 

Advocate. 
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IN THE CETTRAL A]INISTBAPIV TIBD1'T4L-' 

GmJAHATI. 

C An Application under Section 19 of the Administrative 

Tribunals Act, 1985 ) 

0.A.N0. 	- 	/2001 

Sri Ambika )lajumdar 

Son of late Chakradbar Majumdar 

H 	Residit of Thd Jatia, 

Kahilipara Road, 

Guahati-6. 

( Working as Junior Engineer (Civi&) in the office 

of the Garrison Engineer s, Narengi, Gu,,ahati MES). 

AND 

1. 	Union of India 

through the Secretary to the 

Government o f India 

Ministry of Defence, 

New De].hi. 

20 	The Headquarter Chief Engineer 

Eastern Command, 

Port *tlliam 

1cutta. 

C4= 



/ 	> 

/cP . 
•1 	' 
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3. 	The Chief &igineer 

MBS, Shil].ong Lone 

S.B. Bulls, Shillong. 

4 • 	The Area Accounts Officer 

MIS -Shillong Lone, 

Shil]ong. 

50 	 The Garrison &igineer W(P) 

Narengi, 

MES, Gu,jahati. 	 ...•..•Respondents., 

DETAILS OP THE ARLIgATIONO 

1. 	 articu1ars of ordersgainst i!1ich the alication 

Is made 

The instant application is directed t' in respect of 

the Office Memorandum No. 11(3)/95-E.II dated 12.1 .96 circulated 

under Ministry of Defence letter No. 1(19)/83-D(Civ-1) Vol. II 

dated 1.10996 and praying for a direction to pay Special (ity) 

Allowance to the applicant in terms of the office Memorandum 

dated 14.12.83, 1.12.99 9, 22.7.98 and also internis of Cabinet 

Secretary letter dated 8.5.2 000. 

20 	 Jurisdiction of the Tribunal 
a1 WaF 

The a 	eatiL declare that the subject matter of 

the applicants within the jurisdiction of the Hon'ble Tribunal-. 

30 	 Limitation. 

The applicant fUrther declare that the application 

is within the period of limitation under Section 21 of the 

Administrative Tribunal Act, 1985- 
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40 	 Facts of the ease 

-3- 	

\ :' 
	••' 

4.1 	That your applicant is a Citi 	of 

I,  

such he is entitled to all the privileges gu 	ed by the 

Constitution of India. The applicant is presently serving 

as Junior Engineer (Civil) in the office of the Garrison - 

agineer Narangi, Guwahati NES. 

4.2 	That your applicant 	2z is a. initially app- 

ointed Saperintendent (Building and Road ) Grade-Il in the 

year 1971 in the Department of IvIES, the recxuitment of the 

post of S.A.-II is being done on All India basis and the 

seniority of the applicant in the cadre of S.A. Grade Il/I 

is being maintain on All India basis. As per condition laid 

do in the appointment order/rectuitment itle the applicant 

is saddled with All India transfer liability. 

H 	 tAN4. 

The applicant was promoted to the post of rveyetr 

Grade-I duiing the year 1990 vide order bearing no. 1551/1/7771 

El dated 21.11.90 the said promotion of the applicant was con-

sidered on All India Basis. The applicant immediately after 

his promotion transfrred and posted at GE (I(P )R & D Balasore 

Chandipur, Dist Balasore (Orissa) and joined their on 31.12.90 

and the applicant stayed at Balasore for about .3 years in the 

cadre of the Grade-I thereafter be was transferred back to 

GE 869 EMS 0/0 99 jiX), at DINJAN, Assam and the transfer and 

posting of the applicant mentioned above was made in public 

interest. 

It is stated that the applicant was transferred and 

posted in different place in North Eastern 1egion including 



established beyond 

'ddled with All India 

/ 

-4 - 

his posting at Balasore therefore it 

all doubt that the applicant is suld 

Transfer liability. He is presently posted at GE, Guwahati 

working as a Junior Engineer (Civil) 

Copy of the transfer and posting order dated 

21.11.9 0, 22.3.94 and 8.6.2000 are annexed 

as A_iemre - 1, ?Lrespectively. 

	

4.3 	That the Government of India,Department of 

Expenditure, Ministry of Finance s, New Delhi granted certain 

allowances and facilities to Civilian Central Government 

nployees, serving in the North Eastern Region and in the 

Union Territories under the office memorn dum No. 20014/3/83-3 

-IV dated 14.12.83, one of such allowance is called Special 

I'.ity Allowance ( in short SDA) wasto the Civilian Central 

overnment Bnployees on posting to any station in the N.E. - 

Region, who are saddled with all India Transfer Liability, 

the said allowances is granted 25% with a maximum of Rs.4 00/-

as per I O.N. dated 14.12.85 • Hoever the said rate was 

revised from time to time by the Government vide O.M. dated 

1.12.88 and 0.14. dated 22.7.98. 

Copies of the 0.14. dated 14.12.839, 1.12.88 and 

22.7.98 are enclosed as Axinere - 4., 5 and 6 

	

4.4 	That your applicant beg to state that the applicant 

was found eligible by the respondts for payment of SDA 

interms of the office memorandum dated 14.12.83, 1.12.88 and 

22.7.98 and accordingly they have started paying SDA to the 

applicant since 1983 as per 0.14. dated 14.12.83 except for 

the period durirg his stay at Balasore in. Orissa. 
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I 	 2 
405 	But most surprisingly in the m th of Ma,2O 00  

the respondent without any notice/alloancedtotal vio- 

V  tion of princip4 of Natural Justice stopped the payment of 

SDA as well as the respondent proposed to be recovered the 

amount of the SDA which was paid to the re-spon4en4 with effect 

from 20.9.94 • The applicant also came to know that the stopp-

age and proposed recovery of SDA has been made following the 

ordr/djreotion contained In the 0.M. No. 11(3)/93-E,II dated 

12.1.96 circz lated under Ministry of Defence letter No. *420 
4(19)/83-B/Civ -1) Vol.11 dated 18.1.96 whereby it is directed 

that looallyxx rectiited employees are not entitled to SDA 

as such whatever payment is made as after 20.9.94 should be 

recovered from the employee concerned. It is relevent to 

mention here that there 'was a mention of the Devision of 

V 	Hon 'ble Sipreme Court delivered on 20.9.94 in Civil Appeal 

No. 3251/1993 where Hon 'ble Sipreine court uphold the submission 

of Government of India that Central Govt. employees who have 

All India Transfer Liability are entitled to paVut of SDA 

on being to any station in N .E • egion from out side the region 

and on the alleged ground of locally reornited the respondents 

stopped the payment of SDA and proposed to be recovery of payment 

of $DA which has been paid in earlier. 

A mere reading of the cireular dated 12.1.96 makes 

it aboundatly clear that the applicant ilfilled all the condi-

tion laid down therein for grant of SDA. It is categorically 

submitted that the circular dated 12.1.96 supporting case of the 

applicant as such stoppage the SDA without notice from the 

salary of May 2000  onard is contrary to law and the said deci-

eion is liable to be set aside and quashed. 
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Copy of the O.M. dated 18.1.%isclob/as 

neaire-7. 

4.6 
	

That your applicant beg to state that the clarification 

given by the Cabinet Sece'etariate which is oomnunicated through 

Memorandum dated 8.5.2000 le -ch by the Director. General of 

Secu,ity, New Delhi mhere in the Cabinet Secretariat in para 3 

of Sib-para (b) it is categorically stated that an emp1oye 

belongs to N.E. Begion and subsequently posted outside N.E. - 

Region if again transferred back to N.E. Region having common 

All India Seniority and All India Transfer Liability is entitled 

to payment of SDA as per clarification given by the Cabinet 

Secretariat after consultation with the Ministry of Finance. 

It is stated that this clarification of Cabinet Seoretariate 

has been issued with the concurrence of the Finance Division, 

Cabinet Secretariate vide Iy. No. 1349 dated 11.10.99 and 

Ministry of Finance (Expenditure) I.D. No. 1204/E.II dated 

30.3.2000 . 

In view of this above clarification given by the 

Cabinet Secretariate the clarification given vide memorandum 

dated 12.1.96 is stated modified as such applicant is entitled 

to payment of SDA. It is further stated that the applicant 

satisfied the oir-beria laid doin in. sub clause of b of Cabinet 

Secretariate clarification the applicant was transferred to the 

alsore of Crissa which was theoutside of the N.E. Region and 

again transferred to the N.E. Region as such the applicant is  

entitled to payment of SDA. 



/. 

Copies of the Seniority list and 

lettcr dated 1B-..5 ,2OQG,are enclosed as 	exure 
Q)1.. Ø(Zc1 8Ob 	Qcj*Q G(- 

4.7 	That your applicant categorically stated that In 

similar facts and circumstances some of the Central Civilian 

Govt. employee approachithis Hon'ble Tribunal vide in O.k. 

237/2000 and the Hon'ble Tribunal 'was pleased to allow the 

application and continued :kka to payment of Pa SDA and also 

stopped the recovei'y of payment of SDA • In view of the above 

decision of the Tribunal the applicant is entitled to payment 

of SDA. 

Copy of the Tribunal order dated 	 0 ak. 

237/2000  is enclosed as Annemre. 

4.8 	That your applicant in the compelling cir-cumstances 

stated above finding no other alteiative 	 approching 

this Hon'ble Tribunal praying for a direction upon the respondent 

to continue to pay SDA and not to make any recovery of SDA and 

also for a declaration that the applicant is entitled to SDA. 

4.9. 	That this application is made bonafide and for the 

ends of justice. 

50 	 Ground for relief(s) with legal provisIon. 

5.1 	Ibr that the imgned memoranthm dated 12.1.96 circulated 

under letter dated 18.1.96 Is not applicable in the 

instant case of the applicant rather support the case 

of the applicant. 



	

5 -2 	 For that the applicant posting at alásore in 

Orissa$i from N .E. Region during the, year 199 0  made 

it abundantly clear that he is saddled with All 

India Transfer Liability. 

	

5.3 	For that the applicant was posted to GE 869 EMS 

during the year 1994 from Balasore i.e. from out-

aide to N.E. Region as such entitled to SDA 

	

5.4 	For that,payment of SDA and recovery has been made 

in total violation of the FrincipA.of Natural justice 

	

5.5 	For that no notice Or show cause was issued to the 

applicant before the proposed deduction is to made 

from salary which is violation of the Natural of 

justice. 

	

5.6 	For that the applicant is saddled with All India 

Transfer Liability interms of O.M. dated 14.12.83, 

1.12.96, 22.7.98 and also interms of Cabinet ecer-

tariate letter dated 8.5 .2 000  where in stated that if 

on.e who went to the outside the N .E. Region and again 

came back to this N.E. Region though he is originally 

recruited from N.E. Region be is entitled to SDA as 

such the present applicant is entitled payment of 

SDA. 

	

5.7 	For that the applicant is eligdble for grant of SDA 
i9;S Ql.OtQr-. 

in terms of clarification goversJby the Govt • of India 

Department of Expenditure, Ministry of Finance, 

New Delhi in paragraph 3 of the said 0 .M. 12.1.1996. 
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Cetails of remedy exhausted. 

The applicant beg to state that there is no other 

alternative remedy under any rule available before the applicant 

then to aooroach the Hon'ble Tribunal by iAav of ?ilinn this 

Original Application. 

flatter not pendingefore any other Court/Tribunal. 

The applicant further declares that he had not 

jpriiously filed any application, writ petition or suit regarding 

the matter in respect of which this application has been made 

before any court of law or any other authority or any other Bench 

of the Tribunal and/or any such application writ petition or suit 

is pending before any of them. 

Relief(s) 5ouht for ; 

10.1 	 That the Hon'ble TribUnal be pleased to declare that 

the applicant is entitled to payment of SDA interms of 

O.M. dated 14.12 .83 9  12.1.98 and 22.7.98 and also 

interms of under O.M. dated 12.1.96. 

8.2 	 That the respondents be directed to continue to pay 

SDA to the applicant in terms of O.M. dated 14.12.83, 

12.1.88 and 22.7.98. 

That the Hon'ble Tribunal be pleased to declare that 

the respondents are not entitled to recovery of SQA 

already paid to the applicant. 

Cant d. . 0 0 00  



/\ 
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That the Hon'ble Tribunal be pleas'  to declare that 

the respondts are not entitled to \ecvery of SDA. 

already paid to the applicant. 

	

8.5 	 To pass any other order or orders as deem Lit and 

proper. 

	

8.6 	Cost of the Case. 

	

9. 	 Interim Prayer 

Darirg the pendericy of the ease the applicant pray4 

for the following relief 

	

9.1 	That the Hon'ble Tribunal be pleased to stay the 

operation of the impugned letter f dated 18.1.96 Artat 

4k 
fl-Q.ke °' - y rtyp, o4- SbA 	 #0 1lsQ opihC-D\P. 

	

10 . 	 . . . •. .. .. •. . . . . . . . . . •. .. . .. . 

This application is filed through Advocate. 

	

11. 	Particulars of Posta]. Order 

I.P.O. No. 

]te of Ise 	$ 

Isaied from 	Z G.P.O. Guwabati. 

Payable at 	S G.P.O.. GUAHATI. 

	

12. 	List of RiclogEres : 

As stated in the Index. 

Verification...... 



-11 - 

VEI Fl CATION 	 9 

I, Shri Ambika Najumdar, son of late Cha1'ahar - 

Najumdar aged about 5V years, resident of Jatia, Icahilipara, 	a  

Guhati-6 and working as Junior Rigineer (Civil) in the 

office of the Garrison lhgineer s, Narengi, applicant in this 

original application do hereby verify that the statemts 

and declare that the statements made in paragrphs 1 to 4 and 

6 to 12 are true to my kiowledge and those made in paragraph 5 

are true to my legal advice and I have not appressed any 

material fact. 	 0 

And I sign this verification on this the 17,day of 

Nak Jaay, 2001Qat Guwahati. 

i0.  

Signature. 
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1551ul/yfl.11 

141S/224721 Shri 
3. -1bika 1azu.idar 
up'lt ./R G4e-II(Qpt) 

(Throuh jiGg J/Ft-II). 

Garrjso' 	E.'ri -;r() 
'F" : )1 	Can ton1'nt; 
'araparii - P.O. 
hillvi- l3 

ov")i 

! 	.1 
• 	

•QJ•• 

•A .L&QI/ 

You are hereby post•rl to GE (I') . 3alasre Dli pro'iotlon to 
Sup-it i/Il Gcle-I (Off) in the izitrGst of Stat. 

Auth :- HQ CI?IC calcutta 1etr to l3l34]j3/2'/Ei;rs/EID 4ate 
1 22 Sp''. 	 Lfro' 

Yu will hercl1ev4 of your iutjEsJ this oftic on 
15 Doc, '9.) (A/N) an4 	ll report to .yl'lr flW luty Statlrn r 

• a- V.r avii1n; ui1 j rn - y/jo1niri -  t:'C (  

You will subilt the following bfr ieavin: this offIce:- 

() C1earnce Cctjf1cat 	(b) Ration 
(c) Dparture report 	 (4) Ilentity Car'iaY 

en .r 	to no for i 
Your pay an'1  allDwaic fr the ionth ofJ'iY ' 	___ 

c1ai:i1 by this ffico an for tho iorith of jne'OJ an' onwar4 
will be c1iie1 by your new forati,r after reportin for 'uty 
there. 

5 0 	Avarice of TA/Dj lay ba had on application. 	• 

It is c?rtifi4 that the ahovnai 	1111ii1ua1 is not 
1rtvolv?i in' any 4isciplinary case/c )1rt of. inquiry an'l. SPE case. 

cz) 
EE. • 

•: 	 . 	. . 	Garrison 	n:rinecr  (P) . 
Cpjto:- 
I C ILC Calcutta F)fGt 	(L sL5 ) i-&J4L • 	.2. 

• 	3. 
CFI6Z Shilln. 
CW1 	Sh1l1on 

ale 	i1 
• 	. 	4. GEI (P) 	;alasorc 	. 

.,ia sic 	Pay 
DA 	 . 

t 	RS. 215 1 .Y' 
•: 	l 	025Y' 

5 	- UAGE 	() U0j 	 - : HCA/14A : Rs 	151,01 
.. CDA 3asistha Liauhatj 	.. HRA 	 . 7. AAO ShillDnri 	. S 

SL3A : 	p 
• LAO (A) Shillong  

A. Ch'f 	nimacr (Rari'e Rc) 

1\ 
alasor$. 

JCD 	(F) H 	it. 
(../C  

fl. LIA GE (P) ia1asoxo Dabs 'of Appit 71 12, ME3/R IZ (1') Uiro. t)tO of 	irth 
13 . ka. i. I I DIA 	I: p 	 r1l:x . 

p MG vi ien(aA 
Jp 

• "r 	. 	. 	+b 	•. 	 s. 

U$' ). 2S1 4ityc 
	 .5' t• 

............ 

.1 	• 	. 4 

fr 



Eli 

;: 	;; 	E 	;; 	; 	
00 

4 	.DA Ptna, C'A Gauhati 	 IJA 	97 	Rs 	406.00 

5,, 	JOj 	(Funds) Meerut 	 Interim 	's 	100 00 

6 	A\O (Pay 	ell) Shillong 	 lelief 
HA AAO (Pay Cell) Calcutta 	 S 	2 

1 
 8. 	3E (I) RD Chandipur 	 Jeductio 	 I  

9 	E Shillong Zone, ShiJiong 	GPF Subs 	s 600/.A 
10 	AO GE (I)(P) 	&D I3alasore 	(A/C No 900196) 

CGEG1S 	Rs 30/- 

	

• 	MOVEMENT OSDER 	 •. 

.1. ) 	
• 	

( I) (P) 	D Ja1asDre.1 
Post Th.3ndipur 
Dist Balasore (Orissa) 
Pin code - 756 025 

1011./1303/1 	 :r 94 

HS-224721 Shri 
A iaZumdar Supdt 3/11 Gde-I 
• (Through AGE 3/S No 2) 

	

posh___G/rES Oft UN 	____ 

You are hereby perthanently transferred to GE 869 E:S 	1 
in the interest of state. 

Auth :- -IQ Eastern Conrnand, Enns Br.nch posting order No 84L 
131322/2/93/3A/71/ngrs/EIf (1) dated 09 Oct 93 

• 	 Lbearing letter to 

You will be .relievedof your duties from this office wef 	. 
.30 kpr 94 (AN) and you will, report to your ne"? unit aft'r availing 
normal joining tirne/journey'period is •missthle. 

.3. 	Advance of f/DA and Pay as dmissi5le may 'e had on 
applic.3tiOn.' 	 . 

4. 	You will submit the following before ie,ving this office :- 

(a) Cleirance certificate (b) ueprture Report 

• 	. 	5.. Identity Crd be.ring No O_35488 	issued to you by this 
office will he surrendered to your new formition 

6 	?lease note that your pay & allc's upto the monthtof Apr 94 
will be claimed by this office nd for the month of 1Th 94 oflwards 
will be claimed by your new office after 'our reporting there 
for duty. 

7. korGE 869 ES on1 	The individual is not involved in any 
disciplinary case/Court of Ir4iry/SPE Cases. 	. 

	

• 	
. 	 (D Sheel) 

EE 
C2Pto - 	 CE (I) (i') '$D 3alasore 

1 	Chief Engineer, Eastern Command 
1- ort illiam, Ca1cutta-1 



	

• 	. 	. 	. 	 . 	. 	,hi1long Zone 
•Elephant FallS 

P3 Nonolver Post 
Upper, Spi1long7930O9 

87101/00 ., \'4 	/E713 	 J un 2QJ0 

bS-224721. SHRI IIV1.1KA W-ZUMDbH . 	 • 	: 
/..-. JE(IViL). 	. 	 : 	.. 

(THhOU -i L.5 ECTION) 

	

. 5 . , 	 .. 	 . 	 - 	 S. 	 S. 	 •,''.,: 	S  

- 	
P3STlNC/ThNFEh ON TUitN OVER. JE.(CIV1L) 

You are hereby perrnnently, transferred to 	Guwahti in 
the interest of the state. 	 . 

	

S..-..- - 	- 	 - 	5.. 	-.5 	5•____ 	

_S___S_I__,,_._ 

 
dUth 	HQ (-A.t. (alcutta letter No, 	i3i322f2/2ULU/JL1V)/i.O/ 	. 

Engrs/EIC(l) cited 15,4.2030. 

2. 	You will be relieved of your duties from this office on 
30 Jun 2003(WN) and w-ill report to your new duty station after 

availing.usual 	joining/journey period. 	 • 	. 	. 	. . . 	. / 

3, 	Ti/DA 	may be had on 	applicatIon 	
. 	.....- 	 : 	-. 

4. 	You .411 submit th E. following before 1eav.ng this of±ice:- 
• .4 ,  	i• 	• ) S 	 . 	. tJ '. '• 	T,.L 

(a) \Hbation  (-'ar€-d 	(b) 	Lieparture  Repoit 
cate 	from 	all 	concerned 	............ :.: 	 ' 	 ' 

identity Card bearing No. 	::-''c3 	isMiè&by-' this oif1T 
be surrenoered at your new formation/Unit for 

• 	. 	
. 	 •••••• 	

•• 

. 	
. ......

...: 

rIp1e\s. 
	

'1Oti'ur pay and 	allowances for thontof' 	.... 
July 2000, 	will be claimed/paid by your new fornaton/Uflit 

erxe?ortng 	?utyh€r 

Centralised. 	. 

S. - 	- FO1t'CE GJWd-HhT1 	The above named inoividual is not 
involied in any Oisciplinary/SPE/C cf 1 	cases 	. 	• 	. 	S  

. 	c 	 4 	 -.'i 	 • 	.1 	( 	B.S  
Lfl 	-, 	 •i 	,..L..,.( . 

•' S5S' 	

L' 	
. 

Liistribution r .r /L1 	 . .. ,UJu 
1. 	HQ CEEC  .Qalcutta-, 21 	 5. 	. 	 5 	 .. 	. 	 r 

1 	jJ5. 	. 	1t.Li.. 	d 	t 	,._i 	1t1L 	L. 	.!S )1L 	La' 

	

.a,t4/t ) 	w- 	i..i. 	pc.; .°. tc.' y...>t 	w •.•' 	•.;t ....Ln 	
S 

	

:cv ISI 'liar 	 Ji nv 	
S 	 . 	. 

S  I-h1lorig' 	'L CI 	;1iC..t..ufl. 	 S 	 .. 

. S CDkNngi. 	 ±r..i.t 	'Lrç) tI  
• 	j 	-, 	' 	 " 	c S 	. IL 

6a 	.. H(, CEi ShiJ1in..Zirè (It,' Lk 	rti; 	... t. 

JcL 7. 	(i)erOflCrflLO, 	S 	• 

'f7TERi'e-.L, 
.J.c.flt.ity 	ro 	i.ri 	___  

n 	for 4 	t4/Uif 	 c' )ri!Ti 

$iXfrj 
	 )ey.lf' 	

J 

J uJ.y 2)J, 	ds vJ 1 	- c.. 	 •1  

S. 	

:. 	
•,,.. 	

5 	

5 	

5 	

5 	S 	 - 

S 	 S  

fi% J 	SS. 
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•1 

•'1(j..Li1\i..4;j •)\.p_. ': : 	' .:V1' 	 •t 	 . 	 .... 	. • . 	• 	:. 	'' 	: 	•. • . .:: 

,: 	 . 	• .L.., .?. l.: .. • 	. 	••' 	.i 	•: 
. 	. 	): 	L 	 ' 	•. 	. 	 . .p' 	• 	. 	r 	• 	••,• :' i•' 	• '.' • 	 • 	 '• 

 

	

S 	 • 	• 	 . 	. 	 —.i•J 	J&I. 	 . 	- 

:1 	* ' ' S. 	JQ 	• L J 	1 	-a.... 	'ç 	It.t.J'( 	L 	I 	£ 	i. i' J ' 

•Jc 	 • ?: 1.;: 	v.:: 	 . 	:-. j:)i 	 '1S 	 .. . 	 . 

.•f,•Ifr• 	 - •I''.P)\ 	 - 	 - 

	

i-..  . 	. 1)fl:i:1..CL(. 	V 

• (._) 	'L ... I 	 - 	I 	fla(_J 	s' 	
j s.j r)jVjj.s4â3 t • 	

\ 
, 	 . 	 S 	• 	 • 	 . 	- 	. 	 S   ,j)  

4 	 ' 	
I• 

4 	 (_4 	V ) l 	 - i 	•I "'-i 'i 	' 	
I 	5juLflL 	,_ 	t. 	4i;t,\. 	 •rL1' 

.-.2-A 	 0 , t 	ti 	LcL, .&lt 

Pa end' a1d wande sh respect ci .-22'I721 bLi jtik'  

:. . 	Mazurndr,.JE(Civi1) c1imed in this office for 
Jun 2uc.\r 	0.6prri. 	 I 	• 	I 	r, 	,i _ £ 

B a caiI4  ¼2Rs. 	OO/  

D 	38%' - 
	

Rs.'3458/— 	 4 1 )L CC 
• 	, 4'. 	 \l' 

() 	(5L 	 JDO 	ILI - \•O 

(d) HC 	 1ts 	o07_ 	
)+ J 11L\J jct 	

IJ  n 
	Eciii. 	

: 
' LELiUCT JJN' 	* 	rirzTi TTTT N O 

(b) çG'j ;1Q/—'PM 	
I 	,. 	• '. 	

't(tIlU1)I. 	- 

(GF-dêcout'Nuer—   900126) 	
I 	 £\ I 1t 	-iva OCI 

DATE OF BIRTH ,  = OljJuly 1950  
I 	

jq 

UiTE OF P-O.LN1avENT— O8.1O.1971 
(' 	 — 	OO 'juL 

- 	 II 	c rnc c 

Di4TE 01' I\EXT Ii'J.C1iEVEi\iT - 01 J an 2Qjl 	 t 	 — 
•,.. ..... 	 -. 	'-• 

LEeVE LETLLS 411 	t 	 •. 
..t.i1 

4. 	- (&. EL— 123' days'upto  Jun . 2000 - 	t 	 :"' ! 	\',4: .bv1ovn.L 
.LJ 

' 	(b) lL-418 days Upto Jun 2000 	
- 	4 

- 	- 	. . . •. 	:' . 	. 	( 	• 
 

7. 

I' 	
_,__,__•__— 	 J l 	;, 

.5 	 - - 	 . 	. 	- 	 -.-- 	. 	• 	t 	i- -. h ....,yL 	- 	.• 	. 
- 	.- 	-.L 	, 	.,Fc.).•. /.1'- * t- .t.,•I 

(,4  , 	P 

J 	 I 	 c 

.,4.••_____ .•.•I.•.• • •..•5,,• 	........-- ................ •' 	"'"' 	' 	'' 	 .i 	". 	 r 

wA 

I 	•_ 	 4 c 1 	- 	 .- 

I 	 \jr 	Lt\'R 
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- 	. 	. 	-' 	• 	• 	'' 	'' 	- 	. 	- 	-• 	• 	'" 	.....£ 	-' 	', 	t 

• 	 •' 	• 	' 	•. 	'- 	- 	.. 	. 	 , 	:. 	- 	.. 

• 	:... 	- 	. 	- 	 j' 	- 	--. 	1.'. 	- 
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AnnexroExract) 

• 4 'I 	 0.20014/2/03/C.IV 
'ovcrnrcrt c xneict 	 I 
•4inistry of rinance. 

p 4, 	

lpL 	 1Departrnont cBxPun.diture 
: 	 •j 	

:.. 	 •. 	• 	- 	 . 	. 	.- 	- 	• 	: 	, 	• 	 - 	 - 	 - 	. : 
	•. •: • b 1 	 ' 

	

N OW £)1h1, th 14tI L)ec'C3 	 3 
' 

Pxr 	ior •. 

I 	 3ub jA 1 .1 ?flc1 facilitICS for Civilian ernp1oycei 	I'  • 	•• 	• 	 I 	•' 	 -- 	 • 	 -.  Of tho  Centr'j]. CVernU1Ont trving in the $tte 	•: ' •i;- •,• • •••. ;: : 	 ,, • 	- 	cc3 Unjr 	'lorritorins Of North Entorn floi- •• . S  • • • 	• 	
I 	• 	 - 	. 

irnprovrnrt 	thr:of 
 

(; l 	

The nt'ecl eor trt1ng and rtin1ng the vervicea ,  
of Cotunt offjcera for 3ervica in the forth Laetorn 
fleion car £riin Uo ttItO3 O 	 ?Ccjhluja, Hanipur, 

p 	 Uagalrnc1 nd ?li7oram Itbiien encpçjing tho tta 

	

ntion of 	p the Government Car 00mctifre. The Covernnpnt hd 
u 

Ommittee Un'r tho hjrn3nhjr, of ccrettry, Departuient I 
of 	rjcnnol inc] ACUninistrativ e  iCornj to revjcw  

	

/ 	 Oxiot.tng allpwoncca an 	 .r 

	

minj%tj 	ft flcrmn.to rtvJrw • 	. :1.r 	 .• 	
•, 	-I ••. the exitinç allow ,"tricas and fci1itiea admirsible t t the ' 

various ctegorjr of Civilian Control Qovernme,jt employeee1 
p '' aarving in this rcgion nd to Aurjgct cuitehie improvomont, ( 	I 

•' 
 

The recom'mendations of the Coziujttee htve bean crefu1jy, ) •p• 	PA,. 	/ 	
) 	•4 (, con5ickred by. the Goveznrnt zind thc, Xrie1dent in now 

ple'j to decide tig foll owss  
:;:

• • • 	• 	• •• 	• - 	 - 	 - 
• 

	

• 	• 	 - 	
p 	- 	-, 	•. 

P 	•k 	•., •.' 	.• 	•• 	 -. 	 - 	 -- 	-,- -,• 	-- jc 	i•. 	

pp j1tt1tthfl 

¼ 	•' 	p 	
XYXXXXXXXCX2tXXX 

64 .  

	

"' ' 	• 	 - 	 • - 

	• '. • Y 	'• 
I 	

I lcightge for ontraj inlng ethroad'I a nd. uecill.1 flIeflt 	in • 	 - 
 p. 	

p • 	••• X .Yxxy.xxxxxkxx - 	- 	
- 	•: 

H 

Centrj Governm(ut civilian cmr1oje e who hev Afl 	
J 

India trinfor liability will be 'ranted t peci1 (Duty), 
Allo..jncø at the rit' of 25 perct of 	ic my s'bject • 	

•. 	to t ccilng of Pit. 400/- per nionth on pot!ng to eny. - - 	- 
p 	

C'nt').., 	
p 



4 
'nflx )Jro(Contd.) 

P'gion. Such of thos emp1oyee 
incoyrne-,  tx wiT]., howev9r, 

(Duty) Al1owince. Spcjl 
tr tny Spcia1 pay £'a. IU 	 Uttin (Luty) 	 i.r• 	being dra-aii  cubjoct to th Cc'ncijtjon th.t th' tot&l oZ such (Puty) 	 w 	

recial
il]. net. e>ced . 400/— r.rn. 

Spocial iu 	'ci.)1 ;crTn, io:y (t 
11own, Lcnntrllction

VrJct 'ilowne wi].]. be  

x x 

x 	;r 

XXX ,  

\ 

	

nov. 	 w INDIA 

'p 

a 

d:) 

st. ,"tion In the North Et,rn 
who exeinptc, .cl frtirn pyrnnt of 
not he o1j'1b 	for th1 :Z.e( 

(1ty) 	
be In - 	- 	- 	- 



-2 - 

(Itxtr3ct) 

F.Zo. 2 O 0 14/16/E36/E.XV/1,II (n) 
Govt. of tnd1,. Minintry of Linancc,, 
I)epartmont of Lxr.enditure 

New Delhi the i Dec 1988 

01c: C:0rJt?7T .:u 

• Subject $ Xmprovemcnia and fcilit1 	for Civilian 2mpioyeeG • 	of tF Ccntrl Govt. .erv.nq tn the States of 
forth Catorn fleton, An4ama6 Nicobnr itnd Laksheda. 

Un rignoc3 i; iir.'ct 6 to rofor t' s this Mini3try' 0.h. flo. 20014/3/93-.iv ci -., ted 14th Decrber983 
and 30th March, 104 on thz oi3bject nntiond •Tho e and to 
say tbt the ;ut1on of nuk1ncy iuit.b1, irnpovmente in tho alowncq enel Uicilitiqu to Central Govez'ncnont employees 

.
,, ,,Posted in north 7 ntern ttegion ccrnprising the Stat!s of 

Aesg,icghl.a, 	inipur 1  rng1ani tripurn, Arunachal. 
Pradash and ii17or.,ln has been engaging the tt:antian of the 
Government Accorinly th Préiont is 
as f011O..3 t 

now plea!ed'to decide 
•  

• 	 i)xxxx xxx 

xxxx,, x 

citl Dut 

The Central 'o't. Civilin .mployoe who have All Xhdia 
Trnfer Liabilit will 	grinted Spoicial (Duty) Allowance. 

• 

	

	 at the •r.ta of 12% of 'lic jy cubjct to coiling of R!.1000/ 
per month on join to any 1ation inthe North Castern • 

	

	Region. 5pecial (Duty) Allownce will he in a6dition to any 
special pny anc/or Ocj:t"t.cn (duty) L1onree1r0y being 
dra'n 5ubjct to the condition that the totl of ech 
a1lOwnco will not excáed }. 1000/- p.m SpecIal allowance 
like sçecial compon2tory (ft 	 imote localty) allowance, 
'Ofltructf o Al1oance and Prój*ct Allowance will be drewan 
eparetely. 

• 	 l'heCentr1 Co',t, civilian employ'nnwh are.membcrs 
of chndul Tribes and are,  otherwieeliç1ble for the grant 
of peciii (Luty)  Allowaflce uner this jara nncl are exemptad 
from paymont of Xnccrne-Tax in'Ic'r the 1nccn'-Thx lct will 
also Oratt Jjeci.'xl (-'tty) Allowance. 

xx'xxxx 

Xxxxxyxxxxx 

/- illcible 

I 

r 
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•-.rwardcd or iniortatiori 
- ±and nocos:a 	acti.on. 	F. No. 11(2)/97-Ei13) • 	 . N 	 Government of India 

Depadment of Cxpenditurc 

P '.. 10I LSi\. U111 IVECsJJ.[CER 
(A(J-311' ltlJ..)) 

OFFICE MEMORANDUM 

(14t7tE) &At 	44 

L) 

New Delhi, Dated July 22, 1998, 

Subjct: Allowances and Speia Facilities for Civilian Employees of 11;e Cci flral Government se,ving in the Stales 
• and Union Territories of fheNorth-asiern RegionandiniheAndaman & NicobarãndLakshad weep Groups 
of Is lands - Recoiniqndations of the Filth Central Pay Commisskth. 

With a view to attracting ahd retaining competent ouliers for service in the NotTh-Estern flegion, comprising 
the territories of Arunachal, Pradesh, Assam, ManipUr, Meghalaya, Mizoram, Nagatand and Triptira, orders were 
issudd in this Ministry's O.M. No. 20014/3/83-E.IV dated December 14, 1983 extending certaih allowances and 
otherfacilities to the Civilian Cénfral Government employees serving in this region. In terms of jaragraph 2 thereof,. 

these orders other than those contained in paragraph 1(iv) ibid. were also to apply mulatis mutandis to the Civilian 
Cenlçal Government employees posted to the Andaman.& Nicobar Islands. These were further extended to the 
Central Government employees posted to the Lakshadweep Islands in this Ministry's O.M. of even number dated 
March 30, 1984, The allowancCs.and facilities were further liberalised inthiis Ministrys O.M. Na. 20014/1 6/86/E.t V/ 

E.11(Q) dated December 1, 1988 and were also extended Ia the Central Government employees posted totho North 
astèrn qoUncil when stationed in the NorthEastern Region. 

• . The Fifth Central Pay. CrnrLiission have made ceilain rcoinmendalions suggesting further iiiiprovernents 
in thÔ allowances and facilities almissible to the Central Government employees, including Oticers of the All India 
Ser4ces, posted in the North-Eatern Region. They have further recommended that these mayJ also be extended to 
the Central Government employees, including Officers of the All India Services, posted in Sikkim. The 
reconmendations of the Commission have been considered by the Government and thePresient is now pleased 
tç decide.as follows: . • • 

(I) Tenure of PostingIDeptitation 
The provisions in regard to tenure of posting/deputation contained in this Ministry's O.M. No. 2001 4/3/83 
E.IV dated December t14, 1983, read with O.M. No. 20014/16/8G-E.IV/E.11(B.) d a tedDecember 1, 1988, 

shall continue to be applicable. 

Weightage for Centrai Deputations/Training Abroad and Special Mention in ConfidentIlRecordS 
The provisIons contained in this Ministry's O.M. No..20014/3183-E.IV dated December 14 1983, read withO.M. 

No. 20014/1 6/86-E.IV/E.11(B) dated December 1,1988, shall continue to be .applicabl,. 

Special [Duty] AlIowance 
Central Governmen! Civilian_employees hriviiig an All Inidi i TransFer Libilit angdjp,cified 

ymJT1 I e §J I e cLi Alowanco ntthe ratjjer 

cent of thoir basic pay as prescribed in this Vii —is iry sDM'No 200 lit/i 6/86EJiilj,)  da11!!J, 
19887t without any ccili its quantum iT6t1Ter words the ceiling of Rs 1,000 pfliorith currently in 
Ti1rno liiëbo applicable andihec nd;tion that tire aggregate of the SpecIal IDutyl Allowance plus rce
Special Pay/Deputation (Duty) Allowance, if any, will not exceed his 1,000 per iiionth r1hoIl also be (IISpCflSCd 
with. Other terms and conditions governing the grant of this Allowance shall, howver, continue to be 

applicable. 

In terms of the orders contained in this Ministry'sO.M. No 20022/2188'E.11(B) dated May 24, 1989, Central 

Government Civilian emtoyees having an 'All India Transfer Liability" and posted to serve in the Andaman 
& Nicobar and Lakshadweep Groups of Islands are presently entitled to an Island Special Allowance at 
varying rates in lieU of the Special Duty) Allowance admisshle in the North-Eastern Region. This Allowance 
shall continue to he admissible to the specified category of Central Government employees at the same 
rates as prescribed for the different specified areas intlie O.M. dated MaV 24, 1989, but without any ceiling 
on its quantum. This Allowance shall also henceforth be termed as Island Special (Duly) Allowance. Separate 

• orders in regard to this Allowance have been issued in this Ministry's O.M. No. 12(1)198-E.11(3) dated July 

17,1998. 
Atlention is also invited in this connection to the clarificatoty orders contained in this Ministry's O.M. No. 

	

95E 	 i99Gwhic1llitInuP h 
_Central GovnrnniorrtnnrpIoyces I)ostc'rf to erv in the 'Jorth tterir I legion hut ifro to those posled to 

	

\sso ry a—TiTTho Andmnn NlWrinJ L;l UW5t1 	upi il lIIImf 
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(iv) Special Compensatory Allowances 

Orders in regard to revision of the rates of Various Special Comjensatory Allowances, such as Remote 
Locality Altowance,'Bad Climate Allowance, Tribal Area Allowance, Composite Hill Comiensator Allowance, 
etc., which are location-specific, have either been Separately issued or ae under issue based on the 

• Government decisions on the recommendations of the Fifth Central Pay Commission relating to these 
allowances, These orders shall apply to the eigible' Central Government employees posted In the specified 
localities in the North-Eastern Region, Andaman & Nicobar Islands and Lakshadweep Islands, depending 
on the area(s) of their posting and subject to the observance of the terms and conditions specified therein. 
Such of those employees who are entitled to the Special [Duty] Allowance or the kiand [Special Duty] 
Allowance shall also be bntitled, in addition, to the Special Compensatory Allowancd(s) as admissible to 
them in terms of these sdparat orders. 

CntraI Government errploy.ees entitled to Special Compensatory Allowances, separate orders in respect of,  
which are yet to.beissuè, wirl continue to draw sich allowances at the existing rates with ref erénce to the 
'notional' pay Qiich.they Would have drawn in the applicable pre-revised scales of pay but for the introduction 
of the corresponding revised scales tilt the revised prders are issued on the basisof the recomniendations of 
the Filth Central Pay Commission and the Goverilment decisions thereon. 

(y) Travelling Allowance on First Appointment 	I 

I Tle:existing concessionsas provided in this Ministry's O.M. No. 2001 4/3/83-E.lV datedDecember 14, 1983 
ad further liberalised in O.M. No. 20014/16/o6-EJV/E.il(8) dated December 1, 1988,shatl continue lobe 
aplicable. 

(si) Travelling AIIowarco lot Journeys on Transfer; Road Mileage for Transportation of Personal Effects 
on Transfer; Joining Time with Leave 	 I 

The existing provisi6ns as contained in this Ministry's O.M. Nn. 200 14/3/83-E.lV dated .becember 14, 1983 
shall continue to be àppliable. 	

I 
(ii)Lóavo Travel Concessjdn 

Interms of the existing prbvisions as contained in this Ministry's O.M. No, 2001 4/3/83-Ely dated December 
14, 1983, the following oions are available to a government servant who leaves his family behind at the old 
hadquarters or another &elected place of residence, and who has riot availed of transfer travelling allowance 
for the family : 

I. . 

the government servant can avail of the leave travel concession for journeylto the I-Irne Town once in 
a block period of two years under the normal Leave Travel Concession Rules; 

OR 

in lieu thereof, the governmner'l servant can avail of the facility for himself/herself to travel once a year 
from the station of posting to the Home Town or the place where the fan'ily is residirrg and for the family 
(restricted only to the spouse and two dependent children of age up to 18 years in espect of sons and 
up to 24 years in respect of daughters) also to travel once a year to visit the government servant at the 
station of posting.  

These special provisions shall continue to be applicable. 	 I 
In addition, Central Government employees and their families posted in these territories shall be entitled to 
avail of the Leave Travel Concession, in emergencies, on two additional occasions during their entire service 
career. This shall be tern -led as 'Emergency Passage Concession" and is intended to enable the Central 
Government employees and/or their families (spouse ançl two dependent thildr,enj to travel either to the 
home town or the station of posting in an emergency. This shall be over arid above the normal entitlements 
of the employees in terms of the O.M. dated December 14, 1983, and the two dditipnal passages under the 
Emergency Passage Concession 'shall be availed of by the entitled mode and class of travel as admissible 
under the normal Leave Travel Concession Rules. 

Further, in modification of the orders contained in this Ministry's O.M. No. 20014/16/8-E.lV/E.lI(0) dated 
Doeember 1, 1988,OfIicers drawing pay of Rs 13,500 and above and their familiesj,e, spouse arid two 

'1 'dep'ende'ht children [up to18 years in respect of sons and up to 24 years in respect of daughlers] will be 
permitted to travel by air oil Leave Travel Concession between AgnrlaknlAi?nwl/lmphaVLi?nbari/Silchnr in 
the North CostnndCnlcutta and vIce versa; between Pont Btnlr in the Andaman & Nlcobor Islands and 
CalcutlWMadras and viba /arsa; and between Kavamatti in the Lajcshadwocp Islands apd Cocliin and vicó 
versa. • • 
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r(Vj) Children EduatIon Allowance and Hostel Subsidy 

• 	'" The existing provisions as contained in this Minislrys OM. Nb. 200 14/3/83-E.IV datedDecember 14, 1903 
-  shall continue to be applicable. The rates of Children  Education Allowance and Hostel Subsidy having been 

revised in the Department of Personnel & Training O.M. No. 210t7/1/97-EsIL(Allowances) dated June 12, 
1998, the Allowance and Subsidy shall be payable at the revised monthly rates of As 100 and 9s 300 
• respectively pechid. - 

• J 
(ix) Retention of Government Accommodation at the Last Station of PostIng' 

• 	The facility of retention of Government accommodation at the last station of posting by the Central Government 
employees posted to the specified territories and whose farriilies continue to stay at t  that station is available 

• 

	

	in terms of the orders contained in the erstwhile Ministry of Works & Housing O.M. No. 12035/24/77-Vol. VI 
dated ebruary;12, 184, as amended from time to time. this facility shall continUe to be available to the 

i: eligible Central Gove çnrnent employees posted In the North-Eastern Reqton, Andaman & Nicobar islands 
and Lakshadweep Islands. in partial modification of these &ders, Licence Fee for the accommodation so 
retained will be recovrable at the applicable normal rates in cases where the ticcommodation is below the 
type to which the emtoyee is entitled to and at one and a half times the ipplicabl normal rates in cases 
where the entitled ty of accommodation has been rctaiied. The facility of retention of Government 
accommodation at the last station of posting ill also be admissible for a period of three years beyond the 
normal permissible p9riod for retention of Government accommodation pescribedin the Rules. 

House Rent AlIowamce for Employees In Occupation of Hired Private Aconiniodatlon 
The orders contained in this Ministry's O.M. No. 11016/1/E.11(13)/84 dated Mardh 29 1984, and extended in 
this Ministry's O.M. No. 2001 4/16/86-El V/E.11(B) dated December 1, 1988, shall continue lobe applicable. 

Retention of Telephone Facility at the Last tation of Posting 
As provided in this Ministry's O.M. No, 2001 411618G-E.lV/E.11(t3) dated December 1, 18, Central Government 
employees who are eligible for residential telephones may be permitted to retain their residential telephone 
at their lost station of r3osting,  provided the rental and all other charges are paid by the concerned employees 
thørneselves. 

• 0 • 

(xii)Medical Facilities 	 0 	 • 	 0 

Families and the etigiblô dopenidants of Central Govemmerrtenrmptoyees whO sty behind at the previous 
stations of posting on the employees being posted to the specified territories halt qontlnue to be eligible to 
avail of CGHS facilities at stations where such facilities arp available. Detailed orders in this regard will be 
issued by the Ministr of;Heafth & Family Welfare. 

i 3. The  President is also lesed to decide that these orders, in so far as they relate to the Central Government 
employees posted, in the North-astern Region, shall also be applicable mualis mulandis to he Civilian Central 
Government employees,, including Officers of the All lqdia Services, posted to Sikkim. 

These orders will take efect from August 1, 1997. 	• 	

0 

• In so far as persons servi1g in the Indian Audit and Accounts DepartnrtTnreco;icened, lhce orders issue 

	

• after consultation with the Comptroller and Auditor General of India: 	• 	• • 	: 

Hindi version will follow.  

0 	 0 	
(\ 	0 0. 	 0 	 • 	 • 	 • 	

0 	 • 	 0 	 • 

. 	 • 	 0 

0 	 (N.SUNDERRAJAN) 

• 	 0 	
• 	Joint Secretary to the Gon.ernrnent of India 

To 	 • 	• 	• 	• •: 	• 	• 	, 	. 	 . 	 0 

• 	All Ministries/Department, of the Govennmerottpf  India (As per standard Distribution Listj. 

Copy [with usual numberbf spare copiesi forwarded to C&AG, IJPSC, etc. (As per standard Endorsement List) 

Copy also forwarded to Cf  hie1 Secretary, Andaman & Nicobar Islands and Administrator, Lakshadweep. 

• 	L 	
0 	

0 

0 
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Annexure... 7 
Ministry of Defence 

D (civil) 

Subject : Special Duty Allowance for civilian employees 	- 
of the Central Government serving in the State 
and Union Territories of North Easten Region- 
regarding. 

A copy of the Ministry of Finance (Department of 
Expenditure) G.M. No. ii ( 3 )/95...E.ii () dated 12 Jan.1996 
on the above mentioned subject is forwarded heretith for 
information and necessary action in so far as civilians 
paid from Defence Services Estima es are concerned.Hindi 
version is also enclosed herewith. 

Sd/- R. A . Sharma 
Section Officer 

AG/Orr 4 (Civ) (a) 
BR Hqrs/Pp_2 
MIs/cp De 
3 RD/Or pfl/DQp 

—_ 	.. 	...!n]!--!!],!-L- ..:r..m --- 	]r- 	
. fl••. 

M of D.I.D. No. 4 (1 9)/83-D(civ.I) Vol.11 dated 18.1. 96 
Copy to :- 

- 	The CGDA, All DAD,Al1 Sr. Dy. DADE, The CDAS; The 
Asstt. Audit Officers (Defence Services), Kanpur, Bangalore 
and Alihabad. The Director of Accounts (Postal) APS 
Section.  

DPA (Rs); DFA (Navy); DFA (AF); DFA, DPA (DP-), CCA 
(Factory) Calcutta. 

Copy of Ministry of Finance 	 of Expenditure) G.M. No. 11 (3 )/95..E.II (B) dated 12th January 1996 regarding 5pecial (uty) Allowance for civilian employees 
of the Central Government servIflg in the State of Union 
Territories of North Eastern Region. 

The undersigned is directed to refere to this 
Department*s CM No. 20014/3/83...E.IV dated 14.12.1983 and 

20.4.87 read with O.M No. 20014/16/86.E.IV/EII(3) dated 
1.12.1988 on the subject mentioned above. 

2. 	
he Government Of India vide the above mentioned CM 

dated 14.12.1983 granted certain incentives to the Central 

Contd... 

' 

I- 
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Annexure 7 
The undersigned is directed to refer to this Dppartment's O.M. 2 0014/3/83...E.IV dated 14.12.1983 and 

20.4.87 read with O.M. No. 20014/16/86_E.Iv/E,II(5) dated 01/12/88 on the subject mentioned above. 

The Government of India vide the above mentioned 
Q.N. dated 14.12.1983 9ranted certain incentives to the 
central Government civilian employees posted to the N.E. 
egion, one of the incentives was payment of a 'Secial 
uty Allowance' (sDA) to those who have 

lity." 	 "All India
p 
 Transfer Liabi  

It as clarified vjde the above mentjoed O.M. dated 
20.4.87 that for the purpose of sanctioning 'pecia1 Duty 
A.lowance' he Al India Transfer Liability of the members 
o any serv1ce/cae o 1rcument Qt any Ppst/grop of 
posts has to be determineu by appiylng tne tests or 
recruitment 	 zone, promotion zone etc. i.e. I. 

	

	 whether recruitment to service cadre/post has been made 
on All India basis and whether promotion is also done on 
the basis of an all India Common seniority list for the 
service/cadre/post as a whole. A mere clause in the 
appointment letter to the effect that the person concerned 
is liable to be transferred anywhere in India, thId not 
make him eligible for the grant of SDA. 

Some employees working in the N.E. Region aproached 
the Hon'ble Central Administrative Tribunal (CAT) uwahatj 
Bench praying for the grant of this allowance. The 
FIon'ble Tribunal had upheld the prayers of the petitioners 
as their appointment letters carries the clause of All 
India Transfer Liability and, accordingly directed payment 
of SDA to them. 

In some case, the directions of the Central Admjnis 
tratjve Tribunal were implemented, Meanwhile, a few 
few 5pecial Leave Petitions were filed in the Zjupreme 
Court by some Ministries/Departments against the orders of the CAT, 

The Hon'ble 6upreme Court in their Judgement delivered on 20.9.94 (in  Cjyjj  Appeal No. 3251 of 1993) hphold the 
submissions of the Government of India that Central Govern-
ment Civilian employees who have all India transfer liabi-
lity are entitled to the grant of SDA, on being posted to 
any station in the N.E. Region from outside the region and 
SDA would not be payable merely because of the clause in 
the appointment order relating to All India TransEer Liabi-
lity. The Apex Court alita further added that the grant of 
this allowance only to the officers transferred from outside 
the region to this region would not be violative of the 
provisions contained in Artile 14 of Constitution as well 
as the equal pay doctrine. The Hon'ble Court also directed 
that whatever amount has already been paid to the respondents 
or for that matter to other similarly situated employees 
would not be recovered from them in so far as this allowance 
is concerned. 

In view of the above jtdgement of the Hon'bj.e Supreme 
Lourt the matter has been examined in consultation with the 
Ministry of Law and the following decisions have been taken. 

i) 	the amount already paid on account of SDA to the 
ineliajble persons on or before 20.9. 94 will be waive ; 

the amount paid on account of SDA to ineligible persons after 20 ' 9 .4whjch also include those case 



ok 

- - 

Annexure 7- 

in respect of which the allowance was pertaining to 
the period prior to 20.09.94, but payments were made 
after this date i.e 20.9.94) will be revovered. 

All the Ministries/Departments etc. are rqqueste to keep the above instructions in view of strict compliance. 

In their application to employees of Indian 
and the Accounts Department these orders issued in 

Consultation with the Comptroller and udjtor General of India, 

Hidj version Of this CM is enclosed. 

S d/- 

(C. B. LACHANDj) 
Under Secretary to the Govt. of India 
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COURTCASE / 	
MOST IMMEDIATE 

Cabinet Secretariat 
( EA. I Section ) 

Subject : 	Special Duty Allowance for Civilian Employees of the Central 
Government serving in the State and Union Territories of North Eastern 
Region - regarding. 

SSI3 Directorate may kindly refer to their UO No.42/SSB/AT/9:9(18) - 
2369 dated 3 I .03.2000 on the subicet mentioned above. 

The points of doubt raised by SSB in their UN No.42/SSB/AT/99(18) - 
5282 dated 2.9. I 999 have been examined in consultation with our Intengrated Finance 
and Ministry of Finance (Dcpartincnt of Expenditure) and clarification to the points of 
doubt is given under for information, guidance and necessary action 

i) 	The Honble Supreme Court in their Judgement 
delivered on 26.1196 in Writ Petition No. 794 
of 1996 held that civilian employees who have 
All India transfer liability are entitled to the grant 
of SDA on being posted to any station in the N.E. 
region from outside the region and in the following 
situtation whether a Central Government employee 
would be eligible for the grant of SDA keeping in 
view the clarifications issued by the Ministry of 
Finance vide their UO No.1 1(3)/95.E.I1(B) dated 
7.5.97. 

A person belongs to outside N.E. region but he is 
appointed and on first appointment posted in the 
N.E. Region after selection through direct recruit-
ment based on the recruitment made on all India 
basis and having a conimon/centralised seniority 
list and Al! India Transfer Liability. NO 

An employee hailing from the N.E.Region selection 
on the basis of an All India recruitment test and 
borne on the Centralised cadre / service common 
seniority on first appointment and posted in the N.E. 
Region. He has also All India Transfer Liability. 

Contd .- 2/ 
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An employee belongs to NE Region was appointed as 

Group C or 1) employee based on local recruitment 

when there were no cadre rules for the post 
(prior to grant of SDA vide Ministryof Finance OM. 
No. 200 14/2/83 - E. IV dated 14.12.83 and 20.4.87 
read with OM 20014/16/86 ElI (B) dated 1.12.88) 
but subsequently the post / cadre was centralised with 
common seniority list / promotion / All India Transfer 
Liability etc. on his continuing in the N.E. Region 
though they can be transferred out to any place outside 
the NE Region ha'ing All India Transfer Liability. 

NO 

I 9~ 

Anemployee belngs to N.E. Region and subsequently 
posted outside N.E. Region, whether he will be eligible 	YES 

for SDA if posted/transferred to NE Region. He is also 
haMing a common All India seniority and All India 
Trnasfer' Liability. 

An employee hailing from NE Region, posted to NE 
region initially but subsequently transferred out of \ 	YES 

NE Region but re-posted to NE Region after sometime 
serving in non NE Region. 

The MOF. Deptt. of Expdr. Vide their UO No.11 (3)/95- In case the 

E.11(B) dated 7.6.97 have clarified that a mere clause in employee 

the appointment order to the effect 	that the person hailing from 

concerned is liable to be transferred 	anywhere 	in India NE Region 

does not make him eligible for the grant of Special Duty is posted 

allowance. For determination of the admissibility of the within NE 

SDA to any Central Govt. Civilian employees having All Region he 
1nda Transfer Liability will be by applying tests (a) whe- is not enti- 

ther recruitment to the Service/Cadre/Post has been made tied to SDA 

on All India basis (b) whether 	promotion is 	also done till he is 

on the basis of All India Zone ofpromotion based on once transf 

common seniority for the service / Cadre / Post 	as 	a erred.out of 

x;hnlp 	in the ease of SSB/ DGS,  there is a common 	that Region 

recruitment system made on All India basis and promotions 
are also done on the basis of All India Common Seniority 
basis. Based on the above criteria I tests all employees 
recruited on the All India basis and having a common 
seniority list of All India basis for proinotion etc. are eligible 
for the grant ofSDA irrespective of the fact that the employee 
hails frômNE Region or posted to NE Region from outside 
the NE Region. 

Contd 3/- 
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- 	 :3:- 

Based on point (iv) above, some of the units of SSB/DGS It has already been 
have authorised payment of SDA to the employees hailing clarified by MOF 
from NE Region and posted within the NE Region while that clause in the 
in the case of others, the DACS have objected payment of appointment 
SDA to employees hailing from NE Region and posted order regarding 
within the NE Region irrespective of the fact that their All India transfer 
transfer liability is All India Transfer Liability or otherwise. Liability does not 
In such cases what should be the norm for payment of SDA make him eligible 
i.e. on fulfilling the criterial of All India Recruitment Test for grant of 
& to promotion of All India Common Seniority basis having SDA 
been satisfied are all the employees Eligible for the grant of 
SDA. 

Whether the payment made to some employees hailing from The payment 
NE Region and posted in NE Region be recovered after made to emplo- 
20-9-1994 i.e. the date of decision of the I-Ion'ble Supreme yees hailing 
Court and/or whether the payment of SDA should be allowed from NE Region 
to all employees including those hailing from N.E. Region & Posted in NE 
with effect from the date of their appointment if they have Region be reco- 
All India Transfer Liability and are promoted on the basis of vered from the 
All India Common Seniority List. date of its pay- 

ent. It may also 
be added that 
the payment 
made to the 
ineligible empl- 
oyee hailing 
from NE Region 

and posted in NE 
Region be recov- 
Ered from the 
Date of payment 

Or after 201h  Sept, 
94 whichever is 
later. 

Contd 3/- 
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3. This issues with the concCñeiice of the Finance Division, Cabinet Secretariat vide Dy. 
No.1349 dated 11.10.99 and Ministry of Finance (Expenditure)S I.D. No.1204/E.1I(B) 

' 	 dated 30.3.2000. 

Sd!- 

(P.N.THAKUR) 
DIRECTOR(SR) 

r 

Shri R.S. Bedi, Director ARC 
Shri R.P. Kureel, Director, SSB 
Brig (Retd) G.S. Uban, IG, SFF 
Shri S.R. Mehra, JD(P&C), DGS 
Shri Ashok Chaturvedi, JS(Pers), R&AW 
Shri B.S. Gill, Director of Accounts, DACS 
Shri J.M. Menon, Directbr Finance (S), Cab.Sectt. 
Cot. K.L. Jaspal, CIOA, CIA 

Cao, Sectt. UO.No.20/12/99 - EA - 1 - 1799 dated 2.5.2000 

1 ' 
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IN THE CENTRAL ADMINISTRATIVE TRIRJNAL 

GJWAHATI BENCH 

Sri Pabn Chandra Paul, 
Son of Late Santosh.Ch. Paul, 
aged about 43years, 
Residentof Dewal Road,Jorhat. 
Working as JE (PresentlySurvey.and 
Contract)in the office 	(1)(P) 
Teliamura, •c/o Ex.GE(P) Agartala, 

• MES No.238713, 
P.O. Salbagan, Agartala - 12. 

- APPL±ANT 

By Advocates Mr.M. Chanda, MrV.D.Goswami 
• 	1. 8. Mr. G.N. Chakraborty. 

-Versus - 
fpVlldh  

Y of India, 
•7• 	 the Secretary to the 

• 	\ 	rhment of 'India, Ministry 
'oIefence, New Delhi. 

,2.ylHeadquarter Chief Engineer 
Fort William, 

ORIGINAL APILICATIQ4 NO.237 CF 2000. 

Date of decIsion -. December 22, 2000. 

THE HCN' BLE MR, JUSTICE D.N. CHONDHURY, VICE-CHAIRMAN. 

THE H00BLE MR. M.P. SINCH, ADMINISTRATIVE MEMBER. 

V 

The Chief Engineer, 	• 
MES, Shillong Zone r  
S.E. Falls, Shillong. 

The Area Accounts.Officer, 
• 	MES Shillong Zone, Shillong. 

5.The Garision Engineer(I)(P), 
• 	Teliarnura, c/0 Ex-GE(P) 

Agartala, P.O. Salbagan, 
Agartaia-12. 

- RESPDENL5 

By Advocate Mr.B.S. Basumatary, Addi. C.G.S.C. 
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'I 

4: 

are that the applicant was initially appointed as a 

'Surveyor Assistant Grade—Il during the year 1980 in the 

department of M.E.S. The recruitmeryt to the post of 

SurVeTor Assistant Grade—Il (S.A.II in short) is being made 

f Y.'oh i$.India basis and the seniority of the applicant in 

'theACe of S.A.II is being maintained OnAll India basis. 

: 	 . •*\ 	, jcond1ti0fl laid down in the appointment order/recruit-' 

rules q  the applicant is liable tobe transfèrred.
0a: 

I . 

	

Wall' India basis. 

4. 	'The applicant was promoted to the post of Surveyor 

Grade—I in 1988. On his promotion, he was transferred to 

Mumbai' under. 
 Southern Command, M.E.S. He stayed in Mjrnbai 

for aout 3. yearS in the cadre of S.A. Gr.I. He was again 

S 	

S 	transferred 

JUD.GMN_I 

M.P. : ,SING I  MEMBER (ADIkh.) - 

By filing the original application, the applicant 

has challenged the Office 1morandum dated 12th January, 

1996  circulated by the Ministry of Defence under letter 

wo.1f19)/83_D(civ.I)Vol.II dated 18.1.1996. He has 

sought relief by praying for 4a'direction t ,o the respondents 

not to make any recovery Of Special (Duty) A11CAN3flCG (S.D.A. 

in short) already paid to the applicant and also for a 

direction to continue to pay S.D.A. to the applicant in 

terms of the Office Wemorandum (O.M. in short) dated 14th 

December, 1983, 1st December, 1988 and 22nd July, 1998. 

2, 	The facts of the case.as 
 stated by the applicant 

SI 

I 
	

j 



L 

. 

.4 

all 

#1 	 3 
	 IN 

transferràd to Jorhat in the year 1992 in the office of the 

V 	. C.W.E. Both the transfer and posting of the applicant were 

- 	 made in the public interest. He,is presently posted as J.E. 

Qjantity Survey and Contract in the office of the G.E. (1) 

(p) Teliamura, Agartala. The. Government of India'granted, 

certain allowances and facilities to civilian Central 

Government employees vide Office Wemorandum dated 14th 

December, 1983. One of such allowances granted vide the above 

stated O.M. to the civilian Central Government employees is 

called 	pecial Duty Allowance (S.D.A. in short). The appli- 

-cant was found eligible by the respondents for payment of 

S.D1A. in terms of the said O.M. and accordingly., they have 

started paying S.D.A. to the applicant since 1983 as per O.M. 

dated 14th December, 1983 except for the period during. his 

stay at Bombay. However, in the month of May, 2000, the 

responIents stopped the payment of S.D.A. as well as recovered 

an amoánt at the rate of Rs.1,000/— from the pay bill of the 

aoDlicant for the months of May and June, 2000. The applicant 
• 	 ..,.. 

' qam 	know that the stoppage and recovery of S.D.A, has been 

lowing the order/direction contained in 0M. dated made

oio)

Kh1996 circulatedby the Ministry of Defence vide 

etter dated 18th January, 1996 whereby it isdirected

e locally recruited employees are not .ntjted to 

s.D.A. as suco whatever payment. is made after 20th September,. - 

1994 should be recovered from the employees concerned. -It 

LI 

is also mentioned therein that these instructions have, been 

issued in persuance of the decision of the Supreme Court 

dated .20th September, 1994 in Civil Appeal No.3251/1993. 

According to the judgment of the Hon'ble Supreme Court, the 

Central Government employees who have all India transfer 

liability 

j 
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ijability are entitled topayment of S.D.A.on being posted 

to any station in the Worth Eastern Region from outside the 

region. A mere reading of the circular dated 12 th January, 

1996 makes it abundantly clear that the applicant fulfilled 

all the conditions laid dn therein for.grant of S.D.A.The 

applicant's recruitment zone, promotion zone and seniority 

of the cadre are being mjntained on all India basis and the 

quetiOn of all India transfer liability is evident from his 

traiisfer'and posting to Bombay during the year 1988 and as 

such, the applicant is entitled to S.D.A. in terms of the 

O.M. dated 14th December, 1983.. Aggrieved by the action of 

• 	the, respondents to stop the payment of the S.D.A4 to the 

ing the order for recovery of the same, 
applicant and issu  

he has come before this Tribunal and sought the relief as 

mentioned in para-2 above. 

5., 	
The respondents have contested thecaSe and have 

• 

	

	
tted that as per O.M. dated 12th January, 1996 issued by

.  

the Ministry of. pinance, mere clause in 
the appointment 

to the effect that persons concerned are liable to 
k 	 - 

--be tnsferred a anywhere in India, did not make him 
e1ig1e for the grant of S D.A. Thus, the S.D.A. payable 

_ ) *)l1J Central Government employees having all India transfer 

• 	•,. 	
T j6Ylit is stopped and recovery on account of S.D.A. paid 

20th September,1994 was ordered. Haiever, the respon- 

dent5 have not disputed the contention of the applicant 

made in para-4.2. abou 
I 

t his. transfer to Nkimbai in the year 

1988 and thereafter, he was transferred back to Jorhat 
in 

the year 1992. On perusal of the O.M. dated 12th January, 

1996 issued b 
the Ministry of Finance, we find that the 

• . 	. 	 . 	
• 	 Central 
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Certra1 Government civilr employees who have all India 

( 	
. transfer liability are entitled to the grant of S.D.A.on 

being posted to any station in the Worth EasternReglon 

from outside the region. Para-6 of the O.M. dated 12th 

Jai4uary, 1996 issued by.the Ministry of Finance states as 

fol1vs :- 

"The Hon'ble Supreme Court in their judgment 

delivered on 20.9.94 (in Civil Appeal 1o.3251 of 
1993) upheld the submissions of the Government of 
India that Central Government Civilian employees 

who have all India transfer liability are entItled 
to the grant of S.D.A., on being posted to any 
station in the NE Region from outside the region 
and S.D.A. would not,be payable merely because of 
the clause in the appointment order relating to 

All India Transfer Liability. The apex Court 
further added that the grant of this a11ance 
only to the officers from outside the.region to 
this region would not be violative of 'the provi-
-sions contained in Article 14 of the.ConstitutiOfl 
as Well as theequal pay doctrine. The Hon'ble 
(ourt also directed that whatever amount has already,  

• '•' 	.. 	 been paid to the respondents Or, for that matter t9 
other similarly situated employees would not be 
recovered from them in so far as this a1lcvance is 

concerned " 

	

6.1 	Heard both the learned counsel for rival contesting 

parties and perused the records. 

	

7. 	On perusal of records placed before us, we find 

that the applicant in this case has the transfer liability 

on all India basis. He has been recruited to the post of 

S,A. Grade-Il 



S.A. Grade —Il on all India basis and his seniority in the 

cadre isbeing maintained onall India basis. He hasbeen 

transferred to North Eastern Region from outside in 1992. 

Keeping in view the criteria laid down in Ministry of 

Finance letter dated 12.1.1996, the applicant is entitled 

to the payment of S.D.A. As regards the recovery of the 

amount of S.D.A. already paid to the applicant, the Flon'ble 

Supreme' Court in their judgment date •d 20th September, 1994 

in Union of India and others - Vs - S. Vijayakumar and 

others (reported in 1994 Supp (3) SGC 649) has directed that 

whatever amount has already been paid to the respondents or 

for that matter to other sithilarly situated employees would 

not be recovered from them in so far as this allowance is 

concerned. In this view of the matter, no recovery can be 

made from the amount of S.D.A. already paid to. the applicant. 

Therefqre, the amount already recovered at the rate of 

• 	 Rs1,OOO/— from the pay Bill of the applicant ror tne 

months of Wy and June, 2000as stated in para-4.5of the 

O.11 have to be refunded to the applicant by the 

, respond 	s. 	 . 

• 

 

B. 	
,. 	 the light of the above discussion, the O.A. is 

Nd~ the respondents are directed to continue to pay nd 

•  D.A. to the applicant in terms of the O.M. dated

1'iJanuary, 1996. The respondents are further directed that 

no recovery would be made from the amount of S.D.A. already 

paid to the applicant. In case, any amount of S.O.A. 

already paid has been recovered by the respondents, the sme 

shall be refunded to the applicant immediately. The above 

direction shall be complied with wththin a period of.2(two) 

months from the date of receipt of a copy"°f this order. 

page 7.. 
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IN THE CENTRAL DI4INIsTRTwE THIBUNAL 	\ u ( 

GUtJAflATI BRANCH 

Qk. 88 OF 2001 

Shri Ambika Mazurndar 

Applicant 

Vs 

Union of Idia & others 

Respondents 

1EMATTER OF 

Written statement submitted on behalf of the 

Respondent No. 1 to 5, 

WTITTEN STATEMENT 

The humHe'respondents begs to submit 

written statement as followB 

. . . 2 



U 	- 	 - 

am the Garrison Enqineer Guwahatj DivIsion 
the respoiident No, 5 above named I am author ised to verify 
and file this written statement on behalf of the 
respondent No. 1. I am aqatinted with the facts and 

circumstances of the case, I have gone through a copy of 

the application and have understood the contents thereof. 

Save and except whatever is specifically admitted in this 

written statement the other contentions, statements 

allegations and averments made in the application have 
been categorically denied, 

	

2, 	That with regard do para 1 (i) the answering 
respondent beg to state that as per office memorandun No 

11 (3)/95-E,iI dated 121,96.cjrcu1ated under Ministry of 
Defence letter No, 4 (19)-83/]D Civ-I dated 18-1--96 (enclosed 
and marked as Annexure I) pertains to non recovery of 

special duty a1lon..nce already paid to the def Civ 

employees having all India Transfer Liability and also is 

a direction to cntinue to Pa-specja1 duty allowance in 

terms of the office memorandum at 14,124,83, 1,12,88 and 
22,7,98 0; That with regard to paragraphs 2 and 3, it is 

stated that the same are matters of record and no comment 

is required from the answering respondents, - 
/ 

	

3 4 . 	with regard to pare 4 respondent begs to state 
t -iat as per para of Ministry of Finance (Department of 

Expensiture) OII'i'o 11 (3)95-E (B) dated 12,1,96 Hori'ble 

Supreme court has ruled out that rri4re clause in the 

appointmt letter to the effect that the person concerned 

is liable to be transferred' anywhere in India did not make 

him eligible for the grant of SDA as stated the Government 

of Indias letters .. Thus the $DA payable to the Central 

Government Employees having all India Transfer liability is 
stopped and recovery on account of SDA paid after 20 	- 
September 1994 was ordered. 

. . .3 
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4) 

4, 	That with regard to para 5 the respondent begs to 

state that on the basis of the memorandum dated 14,121983 
the applicants were given SDA and they received, However 
in certain cases of similar nature ' THZT ALL MS?J4 MES 

EMPLEES UNION" filing civil appeal No, 1572 of 1997, 

The Apex court disposd of those case on 17,2,1997 as 

directed the Government to modify the order and issue the 
Corrigendum accordingly 0  Later, the case was appealed by 
It  ALL ASSAM MES EMPLOYEES UNION" vide appeal No. OA 71/97 

and the Hontble CAT Guwahati Bench has passed the order 

subsequently vide dispatch No 28 dated 2-01-98 Accordingly 

to the CAT Judgement, I would like to submit that the 

present applicants also though working the various 
departments under the Central Government were not outsiders, 

He belongs to this Rigion. As per the coiwaon judgement 
dated 03-198 ( copy enclosed as Anneure II and as per 

the decision of the Apex Court they were not entitled 

to get the SDA, However applicant is in receipt of' SDA as 

admissible. In view of thefacts stated aiove, the grounds 

mentioned in para 5 of the application are misconceived and 

untenable, NER recruitee are not authorised for SDA even on 

some occasion they might have to be transferred outside NER 

•1 
	for a fixed tenure, 

5 	That with regard to paragraphs 6 and 7 it is stated 

that the same is matter of records and no comment is 

required from the answering respondents 0  

6, That with regard to paragraphs 8 and 9, it is stated 

that in view of thefacts already stated herein above in 

this written statement, the applicart is not entitled to 

any of the reliefs and an applicants is deserved do be 

dismissed in iimine. 

(2 
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V L. R I F I C A. T I ON N 
- 

I. Sh,ri Sunhl Mathur, Garrison Engineer Guwahati 

do hereby declare that the statement made in this 

verification including those have been made in the 
paragraphs LLL  of this written statement 
are true to the best of my knowledge and behalf 
and those have been made in pragraphs 

are true to the best of my information which have 
' 

been derived from the records 8  

I 	
H 

I sign this verification of this the 	day' of 

2001 	at Guwahati, 
/ 

(kniathur) 
E. 
Garrison Engineer 
Guwahati 


